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ho.vever, ased th- Mioram Adminis
tration to lô   into the matter 
iiTLhr o 1 certain points.

Import o ertiliers

4031.   SHRI C AB M  X. 
NATARA AV  ill tl- Minister 
o a ric lt re be )lc.ised to 

state

a) the c st ad iMiiry o 
eriilicri, im)ortcd in 191 and the 
reaions tĥreor 

(b)   hether overnment pronôĉd 
to restrict imports o ertiliers, i so, 
the details ti reo

(c)   hther it is a i.ict tliat sh irp 
increasrs in the jjrices ( Irrtiliers in 
the past o ie year lias ĉted as a 
disincentive 01 its increasrd se Ijy 
armers ha\i  snil )lots  and

d) tiie Sr.tts aoij  1,1 tinl(-r tl 
bl olcaisaiptioa ollertilicrs and 
) riLmts propoal to prevent 
any serios reional imbalances in 
its se 

THE MINISTER O STATK I V 
THE MINISTRIES O A RIC L
T RE AN̂D R RAL RECOxNS- 
TR CTION  (SHRI  R.   V.
S AMINATILAX  (a) and b). 
1.1 lah tonnes o ntrients o 
imported ertilisers o vale Rs. 
90.10 crores   arrived   drin 
anary,  191 to ly,   191, 
ertilisers are imported to . bride 
the ap beteen aronomic re ire
ments o ertilisers and  domestic 
prodction thereo. It old not be 
in pblic interest to disclose details 
o vernments plan or imports 
Oi ertilisers.

(c)   No rep3rts have been received 
to indicate that the increases in the 
jMices o ertilisers in the past one

year has acted as a disincentive on 
its increased se by tirmers havin 
small plots. Dcspte the increase in 
ertiliser pi ices ith eect rom th 
ne,  the overall ertiliser

consimiption in the contry djin 
i9{o-3i  v\is 49\̂  more tjan 
in 199-0.

d) A siatemert indicatin tlie 
state- se co.ns mption o ieriiiser 
drin  io)( -1 is attaclied rom 
hich it ill be seen that maxim m 
antity o< iortiliscr i  is med in 
ttrr Prad ylj. In order to minimise 
rcio i.il imbalances  in irrtilisers 
c )iisiit lo, the prices o except 
Ammoaiin  Slphate,   Calci m 
Ammo lim  Nitrate and  Sinle 
Sa)tr  Ph.phite, are stattorily 
Cv rolletl l)\  vcrnnien .  Tliis 
ensres liiiori prices thro hot 
tVie o ry to - rtilistrs o the same 
rade, irre-j)eetive i distance rc m 
tiie sorce oi rce.eij)t. In this con xi, 
ovc-rnnient al̂) too a decision to 
ensre deli\eiy  o ertilisers <,i 
oVerinents cot to all l)lo  h\id- 
art( rs in the contry. The. asj)ect 

relatin to reional  imljalance is 
also ept in vie hile inalisin the 
rerirements o ertilisers  o the 
States in each season.

Statement

Stateise cons mption 
drin I

o ertilisers 
90-1

( antity in 
lah tormes 
o ntrienis)

Names o State N P K

I 2

Andnra Pradesh -

Kerala 09

Karnataa 344
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Ictal

laniil Nadu 

Ciujarat

Kfaclliya Pradrsli 

Maharaslitra 

Rajasthan ’

Harvanay

Punjab

Uttar ]Vi dt'.sU

Himachal Pradĉli

Jammu and Kashmir

Assr. rn

BiJiar

Orissa

West Bengal

Others (Pondichcrry,
Gj>a, Daman and Diu, 
Dadra and Nagar Hr veli, 
Delhi,  C:handigarh, 
Manipur, Meghalaya, 
Naĵaland, Ti ipura, 
Anniaclui!  Pradesh, 
A1iz(>ram,  Sikkim  A 
N Island aitr'. Corr-  ' 

modit̂’ Boan' -

4 91 

3'57 

I'07 

4 21 

I'35 

2 ■ 3 r

7 54 

I r fii 

o' i6 

o' 21 

o' 09 

2‘ 05 

o' 76 

2'

55‘ 16

4 032.  «TlVo tTr(o :
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Rent of Shops inRehabilitatioii 
Mu'kets

4033.  SHRI  VIRBH.ADKA 
SINGH : Will the Minister  ol 
WORKS AND  HOUSING be 
pleased to state :

(a)  whether the aUottee/occupants 
of the shops in the Rehabilitation 
markets, who have been in possession 
of the shops on or before ist April, 
1958 have been paying concessional 
rent and are no* subject to revision 
of licejice fee ;

rb} if so, wliether a partner/sub
lessee can get the allotment on con
cessional rent if he proves his occupa
tion in the shops prior to ist April, 
1958; and

(c'; what i ction is taken by the 
Government ii' it is nov\- noticed that 
the allottee has been doing this 
business with a partner from the 
date prior tCList April 1958?




